FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF SES ENERGY SERVICES INDIA

PRIVATE LIMITED
1. | Name of corporate debtor SES Energy Services India
Private Limited
2. | Date of incorporation of corporate debtor 11.06.2014
3. | Authority under which corporate debtor is incorporated / | Register of Companies,
registered Mumbai.
4, | Corporate Identity No. / Limited Liability Identification | U74900MH2014FTC255441
No. of corporate debtor
5. | Address of the registered office and principal office (if | Unit No.101, A-Wing,
any) of corporate debtor Reliable Tech Park, Plot No.
31, Thane Belapur Road,
Airoli, New Mumbai -
400708
6. | Insolvency commencement date in respect of corporate | 25.11.2022
debtor
7. | Estimated date of closure of insolvency resolution | 24.05.2023
process
8. |Name and registration number of the insolvency | Dipti Mehta
professional acting as interim resolution professional IBBI  Registration  No.
IBBI/IPA-002/1P-
N00134/2017-18/10350
9. | Address and e-mail of the interim resolution | Address - 201-2016, Shiv
professional, as registered with the Board Smriti, 49A, Dr. Annie
Besant Road, Worli, Mumbai
-400018.
Email id - dipti@mehta-
mehta.com
10. | Address and e-mail to be used for correspondence with | Address - 201-206, Shiv
the interim resolution professional Smriti, 49A, Dr. Annie
Besant Road, Worli, Mumbai
-400018.
Email id -
cirpses@gmail.com
11. | Last date for submission of claims 09.12.2022
12. | Classes of creditors, if any, under clause (b) of sub- | There are no class of
section (6A) of section 21, ascertained by the interim | creditors.
resolution professional
13. | Names of Insolvency Professionals identified to act as | N.A.
Authorised Representative of creditors in a class (Three
names for each class)
14. (a) Relevant Forms and Web link: https://ibbi.gov.in

(b) Details of authorized representatives
are available at:

Physical Address: N.A.




Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the SES Energy Services India
Private Limited on November 25, 2022.

The creditors of SES Energy Services India Private Limited, are hereby called upon to submit
their claims with proof on or before December 09, 2022 to the interim resolution professional
at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed

against entry No.13 to act as authorised representative of the class [specify class] in Form CA.
- N.A.

Submission of false or misleading proofs of claim shall attract penalties.

Place: Mumbai
Date: 26.11.2022




WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

SATURDAY, DECEMBER 3, 2022

| am Jatin Hura,

I am Surrendering my
SEBI RIA License,
Registration no. INADDDD10441
If Anyone has any
grievances they

can lodge the same on
score.gov.in.

IHDUGTDTHEHM CSR FOUNDATION

t UES100GIZ016NPLOBSTER
Regd. Office: Plot Mo. 5m-06, Road M-l:l 11 Sanand-Il Industrial Estate, Village : Bol (Sanand), Ta: Sanand,
Ahmedabad, GJ-382170, In | Contact No.: 02717-621000 | Email id: accounts@inductothermindia.com

Form Mo. INC-19
MNotice

[Pursuant to rule 22 the Companies (Incorporation) Rules, 2014)

1) Nobice s hereby given that in pursuance of sub-sechon {5 of secton & of tha Companies Act, 2013, an appication has been made o
tha Regienal Director, North Wastem Ragion, ROC Bhavan, Opp. Rupal Park Sociaty, Behind Ankur Bus Slop, Maranpura,
Ahmedabad - 380073, Guarat for surrender ! comversaan of licanse that Induclothesn C3R Foundabon holdng under section 8 of
Companias et 313,

2) The principal objecis of the company are &3 follows ;

To eradicate hunger, poverty and malnutrition, promoting health care mcluding preventive heafth care and sanitation including
cantribution to the Swachh Bharat Kosh sel-up by the Central Govermmenl for the prormotion of sanitation and making avafable sale
drinking water. To promote education, incluging spacal education and emgloyment enhancing vocational skils ezpecialy amang
childran, women, alderdy, and the diferently abled and livelihood enhancement projects. To promol gendar equaity, empowering
wamen, setling up homes and hostels for wamen and onghans, setting up old age homes, day care centers and such othar facilities for
wanler ciizens and measuras for reducng maqualities faced by soclally and economically backward groups. To ensure anvirenmantal
sustamalbdity, scobagical balance, protection of flora and fauna, animal walfare, agraforestry, consaration of nalurl resaunces and
rainlaming quality of scd, air and water nchuding contabulion 1o the Clean Ganga Fund selup by the Cenfral Govemmant {or
rejuvenation of river Ganga. To prolect natanal herilage, an and culture including restoration of buldings and sites of hislorical
imporance and works of arl, sefling up public librares; pramation and development of iradilional ans and handicrafis. To provide
maasuras for tha banefil of armed forces vaberans, war widaows and 1heir dependents. To train and promota rural sperts, natianally
recognizad sporls, Paralymgics spors and Olympic sports. To canlribute to the Prirmea Minister's National Reliel Fund or any other fund
sat up by the Cenlral Governemant for socio-acanomic development and ralied and welfare of the Scheduled Castes, the Scheduled
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STRESSED ASSET MANAGEMENT BRANCH
Ind Floos, Desna Shopping Complex, Usmanpura Chawraha,

Ashram Road, Ahmedabad-380014
M.: 8470937847, E-Mall : armbahmedabad@indianbank co.in Brig : o & § tules, 200
Notice is hersby given to the pubdic in general and in particular to the Borrower(s) and Guarantor(s) that the below described immovable pr|:||:-E!rt1,r mnrtgaged'cha{gad {othe Secured Creditor, the possession
ofwhich has been faken by the Authorised Ofcer of Indian Bank, Secured Craditor, will be sold on “As is where is”, “As is whatis”, and “Whatever there is" on 22.12.2022 at 11:00 AM to 02:00 PM, for
recovery of Rs. 9,76,17 243/- (Rupees Nine Crore Seventy Six lakh Seventeen Thousand Two hundred Forty Three only) as on 04.01.2020 (as per demand nolice dated 04.01.2020 issued u/s 13(2) of
SARFAESI act) together with further interest thereon and incidental expenses, costs, charges efc due to Indian Bank, Stressed Asset Management (SAM) Branch, Ahmedabad, Secured Creditor, from

E-Auction Sale Notice - ANNEXURE-A
APPENDIX- [V-A" [EI!H pravisa to Rule BlE]] Sale notice for 5 W

sftaa i ﬁ Indian Bank

Sale of Imm

Sacuriy

Reserve Price / Property 1D Mo/ Triberz, odher backward dasses minanbas and wamean. To provide conlributions or funds o fechnalogy incubialoes acatad wilhin
Sr, Name & address of Borrowers |/ Detailed description : pa academic instlutions which are approved by tha Cantral Govemmant and to underiake such ather activilies as may bea prescribad by
MNo. Guarantors / Morigagors of the Property inc E“EI;IB;;HI.IM F‘:::;?ﬂ?n Canlral Government under Sackion 135 of the Companies Act, 2013 or under any ather lew relating 1o “Corparale Social
reme Rasponsibility” To prormabe Rural developmant progects and Slem arsa develspmant.
1 | Shivani Convenience Foods Pvt Ltd. (Borrower), Regd Office : No. 1114, 11th Floor, | All that piece and parcel of the leased hold nghts|  Reserve Price : Mo object of the Campany shall be camied outwithout obtaining prior approval fram the competent authority wherever required and no
; : ; ; o : objecis of the Company shall be camied ol on a commercial basis
Hubtown Viva, Shankar Vadi, Jogeshwari East, Mumbai-400060, Factory : Plot No. 15, |on the land & Building constructed inthe PlotNo. 15| Rs. 7,96,00,000/- However, Company shall applyits profil § any or ather income in promating its otjects & shall profibil gayrenitaf any dividend.
Export Promotion Industrial Park-1, Jhamajri, Baddi, Distt. Solan, Himachal Pradesh, Mr. [measuring 7770.00 Sq.mirs situated at EPIP IDIB2TT500265 3) Acopy of the draft Memarandusm and Arficies of the Association of the Company may be seen at Plot No Sm-08, Road No 11, Sanand -
Suresh Sohanlal Goyal (Director of Shivani Convenience Foods Pvt. Ltd. & |Phase-1, Jharmajr, Baddi, District-Solan, Himachal| ?Egﬂ;f; - o Pk et Vil P [Surar dy DA Bt Mmook Ouera WAL
o : : . 79,60,000/- Physica 4) Matice i hereby given that any person, firm, company, corparalion or body carporata, abjecting to this apphcation may communicate
Guarantor), 501, Dev Prayag Apartment, Nr. Terapanth Bhawan, Citylight. Surat (Gujrat)- Pradesh in the name of Shivanl Convenience Possession such objection 1o the Regional Direclor, Narth Wastern Rageon, Ahmedabad, ROC Bhavan. Opp. Rupal Park Soclety, Behind Ankur
395007, Mr.Rajesh Goyal (Director of Shivani Convenience Foods Pvt. Ltd. & FW“PT“:&U%E“;":;“;S ;‘ E“*E: T:l: “FE- f:- Bid incremental BusStep. Nararpurs, At aber 380013, et wibl ity days o he o uicatonof s nlice by e arkraccad o
; j West: Plot No. 164, Morth : Drainage, South : Roa : : ha Reqional Diracios, North Westarn Ragion and a copy of which o policant a o Sm-06 . Road Mo 11,
Guarantor), Bungalow No. 22529, Street No. 15, Bhagu Road, Bathinda, Punjab-151001 2 amount : Rs. 50,000/ Sanand-I| Indusirial Estate Vitage: Bol (Sanand), TA: Sanand, Abmedabad, Gujaral-382170,

. Ni . 2 . ; . i Dated this 15t day of December, 2022 Sdi- Sdl-
Encumbrances on property : Nil * Date and time of E-Auction : 22.12.2022 at 11:00 AM to 02:00 PM R At A Kaas: DAt Chivag st Eitwali {Diciin
Bidders are advised to visit the website {www.mstcecommerce.com) of our e auction service provider MSTC Litd to parficipate in online bid, For Technical Assistance Please call MSTC HELPDESK For, Inductotherm CSR Foundation  DIN: 05324758) (DN : 05322617)

Add: 501, Shalraj Tower, Mirank Co. Op. Soc. [V
Vastrapur, Ahmedabad Guarat-380015

Add: D-23, Ishan-2, BH. Shalby Hospital,

Mo, 033-22901004 and other help line numbers available in service praviders help desk. For Registration status with MSTC Lid, please contact ibapiop@mstcecommerce.com and for EMD status 513, Highway, Seietfe, Ahmedabed. Guiprat- 380015

pleasa contact ibapifin@mstcecommerce.com. For property details and photograph of the property and auction terms and conditions please visit: hittps:/fibapi.in and for clarifications related to this
porial, please contact help ling number 18001025026 and 011-41106131. Bidders are advised to use Property |D Number mentioned above while searching for the property in the website with
https:/libapi.in and www.mstcecommerce.com.

Date : 02.12.2022 | Place : Ahmedabad

Authorised Officer, Indian Bank

PROPERTY SALE

M/s Bansari Alloys Pvt. Ltd. —
i umOENcES | Reserve  |j) EM.D. Name of th
All that piece and parcel of N.A Industrial Land at R . No. - Manwe st borrawert Morbamger RS et e st Amount of |ksown o secured | price (Re) | 1) i crement| authea olnser.
223/P1, Near Kalpatru Power, Village: Pundara, Taluka: No Branch Debt due "?'ﬂ,'ﬂ' & Type amoun by Cont N Email Id
Prantij, Dist: Sabarkantha admeasuring 60,530 sq mtr. : : _ bz
{Fruperty id: |D|EETTEHOET3] 21.| Galurbhai Ishwarbhai Patel, At Malad, Ta- Wadhwan, Dist- [ ag piece and parcel of Residantial Housa situated al Revenue Survey Mo Rs 218,332 82 MIL 20,75,000.00 tl;:.uﬂ.mm Mr. I.I_I.'!.lll.'lr NARAYAN,
surandranagar 45,4 paik, Plot Mo 103 within the area of Gram panchayat limit of Ratanpur | AS per demand nalice | symbolic () Rs.10,000.00 | Chief Manager
Date of E-Auction under Union Bank of India (Surendranagar) on by pass road Taluka Wadhwan District Surendarnagar, Admeasuring | | 981ed 07.04.2021 .| possession Maobile 8112500430
SARFAESI Act, 2002 : 06.12.2022 B3.66 So. Meter, Boundaries of property- East  5.18 Meters and in that | ;‘;‘;S;q;;r"eg;‘g;f&
For More Details & Terms and Conditions Pls. Contact :;Erﬁ:'_?:‘?j%r:;‘gzdrfﬁm' 413";1 1 ;I:I'E.'Isgtﬂri-;Eﬂﬁtmtﬂ;ﬂlgﬁnag::ﬂE};FII;;.;E
a ; :
INDIAN BANK STRESSED ASSET MANAGEMENT BRANCH 102, South 16,15 Meters and in that direction land of Piot No 104
2nd Floor, Desna Shopping Complex, Usmanpura Chauraha,
Ashram Road, Ahmedabad-380014 22.| Shivam painis & Hardware Residential Flat Mo, 204, 3rd fipor at C.5. Mo 4915 paiki C.5. Ward No 2 Rs 12,158,088 24)- MIL 19,43,000  |{i)1,95,000 Mr. UDAY NARAYAN,
M.: 8478937847, Details available on : https:i/ibapi.in Prap. Mr Bipinchandra Shantilal Joshi Ajaramar Apartment Swastik Char Rasta, Opp. Pavan Bunglows, | As per demand notice |  symbolic (i) Rs.10,000.00 | Chief Manager
Meena bazar sireet Mehta Market, Surendranagar owned by Mr. BipinChandra Shantilal Joshi Boundaries: - | dated 07.04.2021 | pageession Mobile 9112500430
FORM A Surendranzgar Gujarat East:- ON THAT DIRECTION THE ROAD AND THEREAFTER RATHASAGAR | & subsequent interest
PUBLIC ANNOUNCEMENT Union Bank of India {Surendranagar-2) FLATS, West- ON THAT DIRECTION THE HOUSES OF BHARAT SOCIETY, | 8% Per agreemen
; : i Worth - THAT DIRECTIOMN THE 50 FT PUBLIC ROAD, South:- OB THAT
iUnder Fagulation 6 of the Insolvency and Bankruplcy Boand of India DIRECTION THE FROFERTY OF ASHOKNAGAR SOCIETY
(Insalvency Resolution Procass for Corporate Persons) Regulations, 2016) :
FOR THE ATTENTION OF THE CREDITORS OF MAXIMAA SYSTEMS LIMITED 23.| M/s Manan Enterprise (Prop Yogesh H Patel) EMG. 01 Residential Plots bearing N.A. Land of Ratanpar Rev, Sr. No.44/p1 | Rs 63,64.821.38 NIL 14,23,000.00 |(i} 1.43,000.00 | Mr. UDAY NARAYAN,
RELEVANT PARTICULARS Shop Mo 26, Trambak Chambars, Mehta Market, Mear Bank of India, | paiki, Plot Mo.38 paiki, western part land admeasuring 109.50 sq. Mirs. For | As per demand nolice | physical i} Rs. 10,000.00 Chief Manager
1, | Name of the corporate dabéar MAXIMAA SYSTEMS LIMITED Surandranagar 363001 residential purpose within the limits of Surendranagar Dudhre Nagarpadika, daled 04.01.2020 | poggession Mabile 9112500430
2. | Date of ncoeporabon of corporate destor I]J.-d August, 1980 Guarrantors sifuated at Place Known as Ratanpar, Taluka @ wadhwan, Distrigt : | & subsequent interest
3. | Authority urder which comarate deblor s | 1. Ghanshyambhai Dharmshibhai Patel, Residing at Sejakpar, Mojidad, | Surendrangar owned by Mrs.Gitaben Amrutbhai Vanecha. 6. it agrasmant
| Incorparated / regisiered Taluka- Chuda,Dist- Surendranagar 363410 The four Doundarss lor tha said properly is a5 wnder ;
4, | Camporate identity number of corporate  |L27100GJ1890PLCO14129 2. Bhagvanbhai Ravjibhai Golani (Patel) On or towards Narth: Mts. 0655 on that direction the land of plot No.42,
| debbors B : Residing at PG4 , Patel Society, bahind Mandavarayajl Sociaty,ratanpur, [ Onortowards South; Mts. 08.05 on that direction the 9.00 mts. Wide road,
2. .ﬁlﬂdl‘:&lss af the rElgiElE.ll'Eld offica and FlEIEISlEIrG[: Dffice: B-1, Yashikamal, Tithal Surendranagar 363020 0On or towards East Mis. 15.00
. i::;?:':rlfl “‘"ﬂﬁm;‘ﬁ{:ﬁ “b‘”.ﬁi ;’f‘uﬂh 'fﬂ'f:ﬁéﬂf%ﬁm* 3. Gitaben Amritbhai Vanecha, Residing at 95, Kolivas, Darbar Sheri | onthatdirection the land of plot No.38/p,
: Esmﬂlrsfymmm.e debtor Order Recsived on 01.12.2022 V'H_ﬂ':lﬂ- ﬂﬂﬂﬂﬂwr._Tﬂluka-lehm. Dist- Surendranagar On o towards West: r-.ﬂtsl 15.00 onthat direction
7. | Estmated dote of closure oFroivancy [2706.2023 Union Bank of India (Surendranagar-2) the land of Rev. 5r.N0.45/2 paiki,
| resolution process _ 24| 1. {a) Mrs.Chetanaben Gunvanibhai Prajapati (Borrower/Mortgagors) | Godown situated at Plot No. 67 admeasering 7500 Squ, Mefer & Plot Mo, 68 | Rs 12.21,537. 500 HIL 15,12,000 |(i)1,52,000 Mr, UDAY NARAYAN,
d. | Mame and regstration number of the  |Ajt yanchand Jain Residing At Ramji Mandir, Prajapativas Ambafiyasan, Tal-& Dist- | admeasuring 75.00 Sgu. Meter at NA Land at RS. Mo. 354 paiki of Village | As per demand nolice | symbolic (i} Rs. 10,000.00 Chiet Manager
nsolvency professional zcting as infeim | Riagn No Mahsana Dhvarpur Taluka and District Patan dated ZT.0ZZ018 | possession Mabile 9112500430
| resolution professicnal __ |IBBUIPA-DOY/IP-PO0SESZ017-2018/1 (625 (b} Mr.Gunvanibhai Devchandbhai Prajapati | Co-Borrower) Boundaries :- East- Godown Plot Mo. 69, West - Godown Plot Mo, 66, | & subsequent interest
9. | Addrass and e-mail of the inferim 204, Wall Street 1, Near Gujaral College, Residing At Ramji Mandir, Prajapativas, Ambalivasan, Ta-& Dist-Mehsana | North ;- Godown Plot No. 42, South - 3 Meter wide internal road (5 i agremmant
ressutan profassional as regstered Elizbridge, Ahmedabad, Gujaral, nda - 350006 Union Bank of India (UNJHA)
| with the Board i |Email: - ajitifiveanca.com
10| Acdress and e-mail to be used for 204, Well Strest 1, Near Gujerst College 25.| a) Mrs.Falguniben Rajesh Shah{Borrower/Mortgagor) Residing At 30, | All the pieces or Parcels of Property consisting bearing Plot No. 31 situated | Rs 5 40 655 500 NIL 6,93.000  |{1)69,500 Mr. UDAY NARAYAN,
carraspandence with the inferim Elisbridge, Ahmedabad, Gujarat, inda-380008 Jivandhara Soclety, Telephone Exchange Road, PatanPincode-384265 | a1 NA Land, Survay Mo, 354 Paiki admeasuring 79.70 Sq. Meter of Village | As per demand notice | symbaolic (li}Rs. 10,000.00 | Chief Manager
| rasolution profassicnal |Email. - cirp.maximaa@gnad com (b} Mr.Rajesh Vadilal Shah | Co Borrower) Residing at 30, Jivandhara | Dharpur Taluka & District Patan daled 2T.022018 | possession Mabile 9112500430
TLL AR IR, O G [15.12.2022 Society, Telephone Exchange Road, Patan - PINCODE-384265 bounded by : East  Godown No 32, West  Godown Mo 30, North Godown | & Subsequent intarest
12| Classes of credilors,  any. under ciuse | —-—- Union Bank of India (UNJHA) Mo 12, South 12 Meter wide internal road a3 per agreemen
b} of sub-section (§8) of section 21,
ascerdained by the inlenm rasoiulicn 26.| 1. (a) MR.Nayi Govindbhai Shankarlal (Borrower /Mortgagor ) All the pieces or Parcels of Property consisting beasing Plot Bo. 39 sifuated | Rs 5,25 814 50/ MIL 690,000 |{i)69,000 Mr. UDAY NARAYAN,
| professional o | Residing At B/H Post Office, Vill-Ambaliyasan, Tal-& Dist-Mehsana at NA Land, Survey No, 334 Palki admeasuring 75.00 5q. Mater of Vilkaga | As per demand nalice | symbolic (i} Rs. 10,000.00 Chief Manager
13, Mames of insolvency Professionals Mot Applicable. (b} MR.Mayi Satishkumar Shankarlal {Co-Borrower) Residing At B/H | Dharpur Taluka & District Patan bounded by dated 27022018 | possession Mobile 8112500430
entified to act as Autharized Past Office, Vill-Ambalivasan, Tal-& Dist-Mehsana East Godown No 38, West Godown No 40, North 12 Meter wide intemal | & subsequent inlarest
ﬁﬁ;:';ﬁ;‘;fﬂfﬂ;:} a class Union Bank of India (UNJHA) road, South Godown Mo 70 B3 per agreemen
14 J.‘a Ralevant Forms and [Weblink: hittps: b govinfome downlcads 27.| Mr.Thakkar Kanubhai Kantilal { Borrower , Morigagor) Al the pieces or Parcels of Property consisting bearing Plot Mo, 27 siluated | Rs 5,01 463 50/ ML 6.93,000 ((i) 69,500 Mr. UDAY NARAYAN,
{b) Detads of authorized representatives | Physical Address: Not Applicable. Address: 40, Shyam Bungalows, Padmnath Chowkdi, Patan at NA Land, Survey No. 354 Paiki admeasuring 79.70 5q. Meter of Village | As per demand nolice | gymbolle {ii} Rs. 10,000.00 Chiel Manager
| are avaisble at Pin Code-384265 Dharpur Taluka & District Patan bowundad by dated 27022018 | possession Mobile 9112500430
Nolice: is hereby given thal the Niﬂlunal Company Law Trbunal has ordersd the Union Bank of India (UNJHA) East Godown No 28 & ::m?ﬂgﬁﬁm
commencament of a corporate insoivency resolution process of the Maximaa Systems West  Godown No 26 g
Limited on 28.11.2022. North Godown Mo 16
The creditors of Maximaa Systems Limited are heraby called upon bo submit thair claims South 12 Meter wide internal road
with praof on or betore 15.12.2002 to the mienm resolution professicnal at the address 28.| W/s. Pramukh 0il Industries Rep. by partners ;- All the pieces and parcel of Industrial Property NA land admeasuring 3094( | Rs 1,5543.913.07- NIL 1,68,00,000 |{i)17,00,000 MD. SHADAB HALIM
mentioned against entry No, 10, 1. Mr. Kanubhai Manabhai Chaudhary new Admeasuring 8151 sq mtr. ) of NA 5. No. 863 { old 5. Mo. 479) of village | As per demand nolice | symbalic (i) Rs. 10,000.00 | (Chiel Manager)
The financaal craditors shall subeet their claims with proof by electronic maans cnly, Al 2. Mr. Bharatkumar Jivanbhai Chaudhary pilvai, taluka Vijapur . District Mehsana belongs to M/s Pramukh O | d8ted DB042021 | possession Mb 7068317167
other creditors may submit the claims with proaf in person, by post or by elecironic means. 3. Mrs. Chaudhary Savita Bharatkumar Indusiries & subsequent inlenast
Submission of false or misleading proofs of claim shall attract penalties. Survey no. 479, Mr. Radha Swami Satsang Byas Pilvai, Vijapur, Boundrias - & par agreement
Mr. Ajit Gyanchand Jain Mehsana- 382870 East:-land Rev. Survey Mo, 476 & 478
Interim Resolution Professional Guarantors : 1. Mr. Kanubhal Manabhal Chaudhary West - Maliyu
Date: 0311212022 Regn No. IBBINPA-001/1P-PO036E201T-2018M1 0625 30, Chaudharyvas Bhimpura, Mansa, Gandhinapar- 382345 Morth ;- Limit of Howse and than after Naliyu
Place: Ahmedabad AFA valid till 17.10.2023 2. Mr. Bharatkumar Jivanbhai Chaudhary , Residing at 42, Tankivalo | South ;- Survey No 480
Chaudharivas, &mija 1, Kalod, Gandhinagar- 382735
FORM A gr:';h EllmudTlT ﬁarﬁ;h;mﬂn::lmar : H;glﬁdln:q% al 42, Tankivalo
udharivas, Amja 1, Kalol, Gandhinagar- 3827
o %EHE‘;'LE e oy S Union Bank of India (VIJAPUR-2)
{insoabriery P pellhon Fabbis Rk otpataf PeckSia) el v 201 29,| Chetankumar Vadilal patel (Borrower) Opp Umniya Mata Mandir Behind | Residential house situated at R. S no 2790 Paiki Plot No 25/4, Bulld up area | Rs 16,80 268,52 NIL 15,18,000.00 |{i) 1,52,000.00 | MD. SHADAB HALIM
FOR THE ATTENTION OF THE CREDITORS OF bus station, Post Kansa, Visnagar - 384320 30.36.30 sq mir totally situated at village Visnagar Under Visnagar Taluka, | As per demand notice | symbolic (ii) Rs. 10,000.00 | (Chief Manager)
SES ENERGY SERVICES INDIA PRIVATE LIMITED Rabari jalaben Maganjibhai (Guarrantor) /25 Krushna Nagar society, | Dist-Visnagar, Gujarat balongs to Mrs. Rabari jataban Maganjibhai dated 18.06.2021 | possession Mb 069317167
_ ~ RELEVANT PARTICULARS Daroi Colony Road Visnagar - 384315 bounded by:- As per Tithe deed :- East - House of darji Pradipbhai laljibhai, | & subsequent interest
3. [ Mama of comonne dear [ SE5 Enengy Sansces india Prvas Limited Union Bank of India (Visnagar-2) West- House of prajapati prahakabhal Matatial, Morth; Open land, South - | 38 Per agreement
2| Dt of incomerason of comoente detios [ 1106204 Tempéa of goga Mahara)
3 | Aumhority uncler which corporin deiior s | Ragister af Companies, Mumbad As Per Actual ;- East -- House of darji Pradipbhai [aljiphai, West:- House of
| incorporated | regetored ! prajapati prahatabhal Mafatial, North: front  side intemnal Road, South -
4| Corporaa kentity Mo, | Limited Liabity | UT4000MH201 4P TC255441 Temgle of goga Maharaj
| anificaton Mo, of corpoensie debior | : - i
B it ol b regletiwinl il s wd e AR YV et A AR KK R Y 30.| Mistri Pranav kumar Vasant kumar (Borrower) Al the property of consisting of revenue survey no 469, plotno 21/B(C.5. no | Rs B,00,800.74 NIL 34,62,000 |{l)3.47,00000 |MD. SHADAB HALIM
e 46, Gulab park, Kansa N.A., Tehsil Visnagar 384315 3115/B/46) build up & margin area 125,58, 34 situated at Gulab park Bung. | As per demand nalice | symbalic (if)Rs.10,000.00 | (Chiet Manager)
| resgect of corparale detrior ' Mistri Vasant kumar Manharial (Guarrantor) Village limit of kansa Ta visnagar, Dist Mehsana dated 1012019 | possession Mb 7069317167
+ | Estimalad date of closure of rechvency | 24.05.2023 46, Gulab park, Kansa N.A., Tehsil Visnagar 384315 4 subsequent miares!
| reschion procase _ Union Bank of India (Visnagar-2) a3 per agreemen
3 mﬁ ﬁm":f;s ::‘_;m E:ﬁ;am No. 31.| Thakor Jasvantji Sovanji All the piaces and parcal of Residential proparty of Gram Panchayat Akranl | Rs 2,73,624.00 NIL 10,97,000  |(i) 1,10,000 MD.SHADAB HALIM
resoklon prokssonal EELTPA-D0 - MO0 345201 7-1 B CGE0 Address - 2957, Valam . Vishnagar, Mefhisana -384310 {Applicant) No. 516/4 situated at Athmano Thakorvas Bhandu Road at Village Valam | As per demand nolice | symbolic fif) Rs. 10,000.00 (Chiel Manager)
o | Address and e-mi of the intesim | Ackcress - 201-2018, Shiv Sret, 434, Dr. Arnie Thakor Kanuji Keshaji Tatuka Visnagar District Mehsana, Admeasuring 99,65 86 Sq. Meters deted 02022021 | possession MB 7069317167
| reschibon prokessional, a8 registensd Basart Faad, W, Mumiai - 400018 Address:- Athamano Vas 295, Valam, Ta-Visnagar 384310 Boundaries of property- East- Public Way, West - House of Thakor | & subsequent interest
u,wﬂl ﬂ*ﬁ:ﬂ I Eﬂ; : Eiﬁﬂ;ﬂ::u:% (Guarantor) |stwarji, North ;- Public way, South ;- Vakam Bhandu Raad B par-a prasnat
1 Ao BT U r T . . R : ]
conmespancEncs wik the inlerm O Ay Bessant Bosd, Wiodl, Rumiai - a000T R “ﬂiﬂﬂ Eﬂlﬁi ﬂ”ﬂdlﬂ wlsﬁaﬂﬂ'zl
| resolusion professional | Ernai i - cirpsesggrmal com 32.| M/s Dagina rep. by partner Mr. Praleek Shah, Late Shri Mr [ 1. Althat piece and parcel of commercial property bearing shop no. Shop | Rs 1.4603,21%.10 /- NIL a (i) 15,00,000/- for MR.
et il T sribeiipOn of Clme | 0 122002 PravinchandraV Shah Rep. by Legal Heirs 14 and 15,Ground fipor,  White House Shopping Centre  Gurunanak | As per demand symbolic Shop - |Property1 SANDEEPKUMAR
A ifﬂ;f;imwﬁ Tiorm o of e, 1. Mrs. Urmilaben Pravinchandra Shah Wo Late ShriMr. PravinchandraV | Chowk bearing City Survey Mo 11779 at palanpur, Registration of District Nofice. possession | RS-150.00 | and 4 85 000/- for|PRABHAKAR PAWAR
swciicn 1, mrcietaioed b the Mk ahah. 2. M. shrenik Pravinchandra shah 5/ Late Shri Mr. Pravinchandra and subdistrict- Banaskantha , Taluka Palanpur and Village Patanpur As of 15-'3'“-%”.12 fue sng Property 2 {Chief Manager)
PR i V Shah. 3. Mr. Pratik Pravinchandra shah S/o Late Shri Mr. Pravinchandra The area of Shop Mo 14is 198.81 sqft. And shop no. 155 115.05 sgit 1 EE“E";E;W 4 *”‘-“E'I;"i“ (i) Rs. 10,000.00 | MB 9860887718
T3 Mames ol nsovancy Prolessianak [HA, V Shah Boundaries of the Property:- Shap no 14 - East  Shop no 13, West subeagiiit taniet pe ;'"'
ickertfiad to act as Athansed Guaranfor /Morigager - 1. Mr Pratesk Shah, 2. Late shei Mr Shop no 15, North: Shopno 16 & 12, South: Passage B4 ver agiekanert no.3}
Rapresentaltye of cradions N a class Pravinchandra W Shah Rep. by Lagal Heirs shop No 15 ; East: Shop no 14, West: Road, Norh: Shop no 16, South: b
o o] F;::m w:;dmé TR A oy 1. Mrs, Urmilaben Pravinchandra Shah Fassage Residenti
=1 giw“""ﬂ" am:m T i oyt N'f” ' 2. Mr. shrenik Pravinchandra shah 2 Al that piece and parcel of Residentizl House situated at Plot no 68-B, pir
it el e 3. M. Pratik Fra\'inchi_mdrii shah paiki of |:|I|:!t no B8, (East Sil:leil._ in Ambikanagar, RS no 1101/2, Ahinsha Bungalow
Ntk s Harebv ‘olver_ that e Matlonal Compay Law bl hes aidead e nl.l'—"rawll}phamha Vadilal Zhah HUF Karta marg, |:||3|'|I!'||:| ::I'!un;h., E{f‘fﬁnhn Huaq. F?Ianpur, admeasuring 1010.89 i
cammencament ol a cnrm{ﬂg '"513|'-'E'|'|'I-'r' resclution PIOCRES of tha SES En.ar!:“l Sml:e@_ E.Mr. [H"pl'ull 5|‘IE|‘I Eq" |I'I r'EgIEtl'atIDI'I dlStI‘IIﬂ al'llj SUI:' d|5[ﬂ['rt |:|'1 Eanaﬂhﬂn:hﬂ Tﬂ.. FEJ-EII'IFIIJF. ‘Eﬁn
India Frivate Limagd on Novembar 25, 2022 B. Mr Vasantbhai K Shah Boundaries of the Property ; East: RS no 1100v2, Wast: Plot no 68/ A, lakhs
Tha cradiiors of SES Enangy Sarsdcas Inda Privele Limited, are harety calad upon e Submit “l'liﬂl'l Bamuf Iﬂdia [Pﬂ’laﬂlﬂ]r} r.]m-m_ HE no EI-‘ Sl:lum: E‘Dmmﬂﬁ Pll:lt "]E"tﬂui as
thesr clasms with prool on or Batora Dacambar 08, 2022 &0 tha ntanm resoluiion DT#EEEID"FH z
gl the address mentionad against entry M. 10 per Point
Tha imancial craditors shadl sLbmes thair claims wh proeaf by esactnored maans ondy, All othar ﬂﬂ‘\-ab
credbors may submitthe clasms with praol in peesan, by post or by electronic means
A inancial creditor belonging to a class, &s listed against the antry No. 12, shall indicate its For participating in the e-auction sale, the intending bidders should regster thelr detalls with the service provider Fps/ mstcecommence. comyauctianharmebagl/index jsp well in advance and shall pet the user o and password. Intending bidders ane advised to change only the
cholce of authorisad representative from among the thiea insolvency professionals listed password immediately upon receiving I froem the service provider. Bidder may visi itlpswweaibapiin where guidelines Tor bidders are avaitable with educational videos. Bidders have to complete Tollowing lormabties wel in advance. Stepd Biddes Registration on & auction
f’fﬂ“ﬂ entry Mo 13 to act as authorised raprasentative of the class [spacify class] in Form CA platform using his mabila no. and email-id. Step? KYT verfication: Biddar ko upload requisite KYC documents. I shall ba verified by & auction provider(may fake 2 working days). Step3 Trander of EMD amount o Bidder Global EMD wallet: Onfine/oMline transter of fund using
B bamitesion o kalse or miskes ng prooks.af claiim shall mtractpenalties. HEFI'.'hransttar using I:ha!lan anur:{'!ul:I_ B :_ml;‘.mn platiprm. Stepd Bidding pracass and auchion result Inferested ragistared bidders can bid onfing on e austion platharm affer comgleting Stap 1.2 3. Far delailed terms and conditions of sale | please refer to fhe link provided
50- bank's wehsite www.unionbankofindia.co.in
Dipti Mahta STATUTORY 15 DAYS SALE NOTICE UNDER RULE B{G) /RULE 9(1) OF SECURITY INTEREST (ENFORCEMENT) RULES 2002
E;:;‘:Ehﬁ'::jm”“' This may also ba freated as nobice undsr rule BI8) fruke 9013 of Security Intenest [Enlorcemnent) Rules, 2002 1o the borrower's and guaranton's of the aid loan about the holding of E-Auctian Sale on the abowe meioned date.
Data: 26.11.2022 Date : 03.12.2022, Place: Gujarat Authorized Officer, Union Bank of India
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NOTICE

TATA ELXSI LTD., Registered Office : ITPB Road, Whitefield,

Bengaluru-560048
NOTICE is hereby given that the certificates for the
undermentioned securities of the company has been lost/mislaid
and the holder of the said securities has applied to the Company to
release the new certificates. The Company has informed the
holders that the said shares have been transferred to IEPF as per
IEPF Rules.

Any person who has a claim in respect of the said securities should
lodge such claim with the Company at its Registered Office within
15 days from this date, else the Company will proceed to release
the new certificate to the holder/applicant, without further
intimation.

Name of Kind of securities| No. of Distinctive
holder and face value |securities numbers
JAINAMMA Equity Rs.10 100 22786421-22786520
SABU paid up
NOTICE

HINDALCO INDUSTRIES LIMITED
Registered Office : AHURA CENTRE, 1ST FLOOR, B-WING,
MAHAKALI CAVES ROAD, ANDHERI EAST, MUMBAI-400093

NOTICE is hereby given that the certificate[s] for the
undermentioned securities of the Company has/have been
lost/misplaced and the holder[s] of the said securities/applicants]
has/have applied to the Company to issue duplicate certificate[s].
Any person who has a claim in respect of the said securities should
lodge such claim with the Company at its Registered Office within 15
days from this date, else the Company will proceed to issue
duplicate certificate] without further intimation.

Folio Name[s] of Kind off Distinctive | Certificate
Number holders] Securities number[s] | number[s]
and Jt. and face
holder[s], value
if any Securities
HE608664 |1) NUSSERWANJI Equity 11517151 to | HS003645
HORMUSJI 2920 Shares | 11520070
DADYBURJOR FV Re. 1/-
(DECD)

NOTICE OF LOSS OF SHARES OF
HINDUSTAN UNILEVER LIMITED
(Formerly Hindustan Lever Limited)
Regd. Off. Hindustan Unilever Limited, Unilever House, B D Savant Marg,
Chakala, Andheri (East) Mumbai — 400 099

Notice is hereby given that the following share certificates have been reported as los
misplaced and the Company intends to issue duplicate certificates in lieu thereof, in du
course. Any person who has a valid claim on the said shares should lodge such claim
with the Company at its Registered Office within 15 days hereof.

Name of the Folio No. | No. of shares| Certificate No.(s) | Distinctive No.(s)
Share Holder (Rs.1/.v)
S.D. Birwadkar |HLL2886977| 270 5230322 From 1126724481
To 1126724750
Place: Thane

Date: 28-11-2022

NOTICE

NOTICE IS HEREBY GIVEN THAT FOLIO NO.R001766 SHARE
CERTIFICATE(S) NO.1162, 16198, 29072 FOR 118 EQUITY
SHARES OF RS.10/- (RUPEES TEN ONLY) EACH BEARING
DISTINCTIVE NOS 473501- 473525,937889-937933,1329674-
1329721 OF HAWKINS COOKERS LIMITED, REGISTERED IN
THE NAME OF RAJEEV KOHLI & KAMAL KOHLI HAS/ HAVE
BEEN LOST HAS/HAVE APPLIED TO THE COMPANY TO ISSUE
DUPLICATE CERTIFICATE(S). ANY PERSON WHO HAS HAVE
ANY CLAIM IN RESPECT OF THE SAID SHARES
CERTIFICATE(S) SHOULD LODGE SUCH CLAIM WITH THE
COMPANY AT ITS REGISTERED OFFICE F-101, Maker Tower,
Cuffe Parade, Mumbai, Maharashtra, 40000, WITHIN 15 DAYS
OF THE PUBLICATION OF THIS NOTICE, AFTER WHICH NO
CLAIM WILL BE ENTERTAINED AND THE COMPANY WILL
PROCEED TO ISSUE DUPLICATE SHARE CERTIFICATE(S)

PUBLIC NOTICE
General public is hereby informed that our client, M/s. Muthoot Finance Ltd. (GSTIN
32AABCT0343B1Z7), Registered Office: 2nd Floor, Muthoot Chambers, Banerji
Road, Kochi-682018, Kerala, India CIN: L65910KL1997PLC011300, Ph: +91
484-2396478, 2394712, Fax: +91 484-2396506 mails@muthootgroup.com,
www.muthootfinance.com is conducting Auction of ornaments (NPA accounts for the
period up to 02.10.2021 & Spurious/Low quality accounts for the period up to
31.03.2022), pledged in its favour, by the defaulting Borrowers, as detailed hereunder. All
those interested may participate.
First Auction Date: 05.12.2022
Mumbai Virar: MUL-12783, Mumbai-Nallasopara East: MUL-13105, Dahanu
Road-(MA):  RGL-5493, 5607, 5642, 5664, 5845, 6127, 6331,
Mumbai-Nallasopara-(E): MUL-13984, 14241, Thane-Boisar-(W): RGL-4714, 4741,
4744, 4893, 5168, 5246, 5293, Mumbai-Vasai-(E): MDL-1486, MUL-11483, 11512,
11555, 11602, 11654, Virar (W)-Viva College Road: MDL-1567, MUL-7223,
Manor-(MA): RGL-1893, Saphale-(MA): RGL-1800
Spurious & Low Quality: Virar (W)-Viva College Road: MUL-7818, Naigaon-(MA): MDL-916
Second Auction Date: 06.12.2022, Auction Centre: Shop No.519/1 &519/2, Ground
Floor of Survey No.69/1, Off Chulna Village, Vasai-401202
First Auction Date: 09.12.2022
Mumbai-Mazagaon: MDL-1001, Mumbai-Dadar:
MUL-2286, Mumbai-Girgaon: MUL-4067
Second Auction Date: 10.12.2022, Auction Centre: Muthoot Finance Ltd., First
Floor, Om Ashirwad Chs, N.Kelkar Road, Above ICICI Bank, Dadar West,
Mumbai-400028
The auctions in respect of the loan accounts shown under the branch head will be
conducted at the respective branches.
However please note that in case the auction does not get completed on the given date
(s), then in that event the auction in respect thereto shall be conducted/continued on
Second Auction date at given auction centre, and further in case the said ornaments
are still not successfully auctioned on these dates then such auction shall be continued
on subsequent days thereafter, at this same venue. No further notices shall be issued in
this respect.

Kohli & Sobti Advocates A 59 A First Floor Lajpat Nagar Il New Delhi-110024
Note: Customers can release their pledged ornaments before the scheduled auction
date, against payment of dues of our client. Customer can also contact to Email ID:
auctiondelhi@muthootgroup.com or Call at 7834886464, 7994452461

MUL-5417, Mumbai-Dharavi:

Form No.3
[See Regulation-15 (I)(a)] / 16(3)
DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3)
" Floor, MTNL Telephone Exchange Building, Sector-30 A, Vashi, Navi Mumbai-400703
Case No.: OA/625/2022

Summons under sub-section (4) of section 19 of the Act, read with sub-rule (2A) of rule 5 of
the Debt Recovery Tribunal (Procedure) Rules, 1993.

Exh No. 10

UNION BANK OF INDIA
Vs
VITHAL RAGHUNAT MENE
To,

(1) Vithal Raghunat Mene D/W/S/O, Gajavakratunda Apartamant, Room No. 304, Opp.
Vishnuvihar Complex, Manvelpada Road, Virar East, Palghar, Maharashtra - 401305.

(2) Pramod Raghunath Mene, Flat No. B 201, 2™ Floor, Type F Sai Aangan, New Virar
Nallasopara Link Road, Ostwal Nagar Road, Village More, Nallasopara East Palghar,
Maharashtara - 401209.

SUMMONS

WHEREAS, 0A/625/2022 was listed before Hon'ble Presiding Officer/ Registrar on 21.06.2022

WHEREAS this Hon'ble Tribunal is pleased to issue Summons / Notice on the said Application

under section19 (4) of the Act, (OA) filed against you for recovery of debts of Rs. 29,22,629.80/-

(application along with copies of documents etc. annexed).

In accordance with sub-section (4) of section 19 of the Act, you, the defendants are directed as under:-

i) to show cause within thirty days of the service of summons as to why relief prayed for
should not be granted;

ii) to disclose particulars of properties or assets other than properties and assets specified
by the applicant under serial number 3A of the original aplication;

iii) you are restrained from dealing with or disposing of secured assets or such other
assets and properties disclosed under serial number 3A of the original application, pending
hearing and disposal of the application for attachment of properties;

iv) you shall not transfer by way of sale, lease or otherwise, except in the ordinary course of
his business any of the assets over which security interest is created and / or other assets
and properties specified or disclosed under serial number 3A of the original application
without the prior apporval of the Tribunal;

v) you shall be liable to account for the sale proceeds realised by sale of secured assets
or other assets and properties in the ordinary course of business and deposit such sale
proceeds in the account maintained with the bank or financial institutions holding security
interest over such assets.

You are also directed to file the written statement with a copy thereof furnished to the

applicant and to appear before Registrar on 14.02.2023 at 10:30 A.M. failing which the

application shall be heard and decided in your absence.

Given under my hand and the seal of this Tribunal on this Date: 07.11.2022.

=)

sd/-
(Sanjai Jaiswal)
Registrar, DRT - Il Mumbai

FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

OR ATTENTION -ﬁ'!!iﬂ: EDITORS
- -1V, » RIV
-

ATE LIM D
RELEVANT PARTICULARS

. | Name of corporate debtor SES Energy Services India Private Limited

N

. | Date of incorporation of corporate debtor | 11.06.2014

Crossword # 612

ACROSS

1 Scrounges or
sponges ? (6)

7 Apinora pivot on
which something
can be rotated (8)

8 Coarse stiff hair (4)

10 Majestic (6)

1

1

1 Discharging (6)

4 "One", as a prefix
3)

16 Accuses or
identifies (5)

17 Bears' lairs (4)

19 Branch of a tree (5)

21 Sudden pains (5)

22 Famous Australian

aty (5) 2 Putting surfaces (6) 21 Our national bird
23 Impairs or damages 3 Plunge knife into (7)

@ @ 22 Through, by means
26 Sleep disorder (5) 4 Spell at wicket (7) of 3)
28 Sing wordlessly 3) 5 Middle East rug (5) 23 Rajesh Khanna's co-
29 Stiffening agent (6) 6 Hitches (5) star in Roti and in
30 Blunder awkwardly 8 ayam: told tall Dushman? (6)

(6) tales ? (4) 24 Andient church desk
31 Aware of (4) 9 Numerical prefix (3) )
32 Septic (8) 12 Cheer (3) 25 Himalayan guide
33 Atype of skin 13 More recent (5) (6)

condition (6) 15 One-twelfth of a 26 Savoury jelly (5)

year (5) 27 Forces' canteen (5)

DOWN 18 Burst forth (5) 28 Attila or his
1 Produced or made 19 Ingot (3) follower (3)

to happen (6) 20 Cry of aversion (3) 30 Portend (4)

"apog 0€ 'UnH 87 'HYYN £z dsy o7 ‘ediays 57 ‘oquiy p7 Selution

w

. | Authority under which corporate debtor is
incorporated / registered

Register of Companies, Mumbai.

U74900MH2014FTC255441

IS

. | Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

5. | Address of the registered office and Unit No.101, AWing, Reliable Tech Park, Plot No. 31,
principal office (if any) of corporate debtor | Thane Belapur Road, Airoli, New Mumbai - 400708
6. | Insolvency commencement date in 25.11.2022
respect of corporate debtor
7. | Estimated date of closure of insolvency 24.05.2023
resolution process
8. | Name and registration number of the Dipti Mehta

insolvency professional acting as interim
resolution professional

IBBI Registration No.
IBBI/IPA-002/IP-N00134/2017-18/10350

9. | Address and e-mail of the interim
resolution professional, as registered
with the Board

Address - 201-2016, Shiv Smriti, 49A, Dr. Annie
Besant Road, Worli, Mumbai - 400018.
Email id - dipti@mehta-mehta.com

Address and e-mail to be used for
correspondence with the interim
resolution professional

Address - 201-206, Shiv Smriti, 49A,
Dr. Annie Besant Road, Worli, Mumbai - 400018.
Email id - cirpses@gmail.com

11.| Last date for submission of claims 09.12.2022

12, Classes of creditors, if any, under There are no class of creditors.
clause (b) of sub-section (6A) of
section 21, ascertained by the interim

resolution professional

Names of Insolvency Professionals NA.
identified to act as Authorised
Representative of creditors in a class

(Three names for each class)

ES

(a) Relevant Forms and
(b) Details of authorized representatives
are available at:

Web link: https://ibbi.gov.in
Physical Address: N.A.

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the SES Energy Services
India Private Limited on November 25, 2022.

The creditors of SES Energy Services India Private Limited, are hereby called upon to submit
their claims with proof on or before December 09, 2022 to the interim resolution professional
atthe address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proofin person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13to act as authorised representative of the class [specify class] in Form CA.
-N.A.

Submission of false or misleading proofs of claim shall attract penalties.

SD/-

Dipti Mehta

Insolvency Professional

Place: Mumbai

Date: 26.11.2022

Notice is hereby given to the public that Mr
Naseer Andaz Munshi member of Zohara Aghadi
Nagar no.2, flat no G/18 F &G, yari road versova
Andheri West. Mumbai 400061. Has misplaced /
lost the original agreement copy between M/S
Bombay builders and Mr sayed Ali S/o sayeed Ali
Bagar. The share certificate no 38. Distinctive no
from 186 to 190. The police complaint has been
registered at versova police station complaint no
1289 on 05/10/2022. If anybody have found the
above said documents requested you to kindly
contact/ delivered it at the below advocate address.
Also we bring you the notice that my client Mr.
Naseer Andaz Munshi has putup the above
property for sale. If any legal heirs or heir have any
issue for the sale of property shall bring notice to
the advocate details below within 15 days from
the publication of this notice. If no claim or
objection has received within the stipulated period,
then Mr. Naseer Andaz Munshi will be free to
deal with property as per his will, and no claim/
objection will be entertained.

Sd/-

Adv. Ghanshyam Yadav

Andheri Court Bar Council.

Andheri (E) Mumbai- 400053.
Contact: 88986 29845

| Place: Mumbai _ Date: 28/11/2022

IN THE COURT OF SMALL
CAUSES AT MUMBAI
R.A.E. SUIT NO. 500 OF 2022
1. MR. FAZAL MAHMOOD

KILLEDAR

Adult, aged about 67 years old,
Occ : Business Residing at Room
No. 22, 2nd Floor, 1-5 Killedar
Building, Moosa Killedar Street
Agripada, Mumbai-400 011

2. MR. MOHAMMED NAEEM
ISHAK KILLEDAR

Adult, aged about 69 years old,
Occ : Business Residing at Room
No. 22, 2nd Floor, 1-5 Killedar
Building, Moosa Killedar Street
Agripada, Mumbai-400 011

...Plaintiffs

Versus
1. HEIRS AND LEGAL
REPRESENTATIVES OF

DECEASED TENANT SHAH
CHAPSI BHANUJI,

Adult, Age and Occupation : Not
known Having last known address
at Shop No. 6, Ground Floor,
Killedar Building, Moosa Killedar
Street, Agripada, Jacob Circle,
Mumbai-400 011

2. NEELA NANJI GOSAR

Adult, Age and Occuaption : Not
known Residing in the Rear
Portion of Shop No. 6, Ground
Floor, Killedar Building, Moosa
Killedar Street, Agripada, Jacob
Circle, Mumbai-400 011

3. GEETA DHARMENDRA
VAISH

Adult, Full name and age : Not
Known, Occ : Business Running
Rationing Shop in the Front
Portion of Shop No. 6, Ground
Floor, Killedar Building, Moosa
Killedar Street, Agripada, Jacob
Circle, Mumbai-400 011

...Defendants
To,
The Defendant No. 1
abovenamed,
WHEREAS, the Plaintiff

abovenamed has instituted the
above suit against the Defendants
praying  therein  that the
Defendants be ordered and
decreed to quit, vacate and
handover the quiet, vacant and
peaceful possession of the suit
premises i.e. Shop No. 6 situated
on the Ground Floor of Killedar
Building situated at Moosa
Killedar Street, Agripada, Jacob
Circle, Mumbai-400 011 to the
Plaintiff; and for such other and
further reliefs as prayed in the
Plaint.

THESE are to charge and
command you the Defendant
abovenamed, to file your Written
Statement in this Court within 30
days from the date of the receipt
of the summons, and appear
before the Hon'ble Judge
presiding over Court Room No.
20, 04th Floor, New Annex
Building, Small Causes Court,
L.T. Marg, Mumbai-400 002, on
03rd December, 2022 at 2.45
p.m., in person or through
authorized Pleader duly
instructed to answer the Plaint of
the Plaintiff abovenamed.

Take notice that, in default of
your appearance of the day
before mentioned, the suit will be
heard and determined in your
absence.

You may obtain the copy of the
said Amended Plaint from Court
Room No. 20 of this Court.

Given under the seal

of the Court,

this 09th day of November, 2022
Sd/-

Additional Registrar

PUBLIC NOTICE
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PUBLIC NOTICE
NOTICE is hereby given that Mr.
Shailesh Kisan Parasrampuriya is the
owner in respect of an area
admeasuring 00 Hector 60 Ares from
and out of total area admeasuring 2
Hectors 22 Ares from all that piece and
parcel of land or ground within the
Registration Sub-DistrcitMulshi
Taluka Mulshi Distrcit Pune and within
the limits of Panchayat Samiti Maval
of the Pune Jilha Parishad and the
local limits of Villlage Deoghar bearing
Survey No.304/3. My client is
negotiating to purchase the said land
from the said owner. The said owner
has assured my client about the title to
the said property.

It is therefore informed to the Public at
large and all concern that, any person
having any dispute about the title of
the said owner or claim in respect of
the said property of whatsoever
nature by way of lease, lien, gift, sale,
mortgage, trust easement,
maintenance or any other right or
claim, are hereby called upon to make
the same known in writing to the
undersigned on the address given
hereinbelow with all their concerned
original documents within fifteen days
from the publication of this notice.
Failing which, my client shall continue
with the negotiations without
reference to any such claim and if any
such claim exists the same shall be
considered as waived and my clients
shall complete the transaction. My
client shall neither be under oblgation
nor shall be responsible for any claim
and complaints thereafter.
Date: 28/11/2022 Sd/-
Place: Pune S. S. KHALADKAR
Dhanashree N. Ghisare,
Advocates.
325-A, Bhangarwadi, Lonavla,
Taluka Maval, District Pune.
Lonavla — 410401.

NOTICE
Ms Manorama N. Kamat a Member of
the Shanti Co-operative Housing
Society Ltd., Having, address at Mogul
Lane, Mahim-400016 and holding flat
No F8 in the building of the society,
died on 14/08/2019 without making
any nomination.
The society hereby invites claims or
objections from the heir or heirs or
other claimants/ objector or objectors
to the transfer of the said shares and
interest of the deceased Member in the
capital/ property of the Society within a
period of 15 days from the publication
of this notice, with copies of such
documents and other proofs in support
of his/ her/ their claims/ objections for
transfer of shares and interest of the
deceased Member in the capital/
property of the Society. If no claims/
objections are received within the
period prescribed above, the Society
shall be free to deal with the shares
and interest of the deceased Member
in the capital/ property of the Society in
such manner as is provided under the
Bye-laws of the Society. The claims/
objections, if any, received by Society
for transfer of shares and interest of the
deceased Member in the capital/
property of the Society shall be dealt
with in the manner provided under the
Bye-laws of the Society. A copy of the
registered Bye-laws of the Society is
available for inspection by the
claimants/ objectors, in the office of the
Society/ with the Secretary of the
Society between 10:00 AM to 05:00
PM from the date of publication of the
notice till the date of expiry of its period.
For and on Behalf of
The Shanti Co-op. Housing Society
Ltd.
Sd/-
Hon. Secretary
Place- Mumbai
Date: 25.11.2022

WILL NO. 827 of 2021
IN THE HIGH COURT OF
JUDICATURE AT BOMBAY
TESTAMENTARY AND
INTESTATE JURISDICTION
PETITION NO. 2055 of 2021

Petition for Probate of the Last
Will and Testament of Dinaz
Keki Bharucha alias Dinaz K.
Bharucha alias Dinaz
Bharucha, a Parsi Zoroastrian,
Indian Inhabitant of Mumbai,
Spinster, a homemaker, who
was residing at the time of her
death at Flat No. 34, 'C' Block,
1st Floor, Anand Darshan,
Peddar Road, Mumbai-400 026

....Deceased

(1) Rajkumari Nathirmal
Jethani, Daughter of Late
Nathirmal Kodumal Jethani,
Aged : 67 years, Occ : Service,
Hindu, Indian Inhabitant of
Mumbai, residing at 212, Premiji
Nagar, Daulat Nagar, Road No.
10, Borivali (East), Mumbai-400
066

AND

(2) BEHRAM HOSHILAL

Aged : 37 years, Occ : Service,
Parsi  Zoroastrian, Indian
Inhabitant of Mumbai, residing
at Flat No. 2, Sindhula Building,
Navroji Gamadia Road,
Mumbai-400 026 Both being the
Executors and Trustees named

under the Last Will and

Testament of the above named

Deceased ....Petitioners

1. MS. ZARINA NOSHIR
CABINETMAKER
WHEREABOUTS NOT
KNOWN

2. MRS. SUSHILA JALLAL
WHEREABOUTS NOT
KNOWN

3. MS. LATA JAL LAL
WHEREABOUTS NOT
KNOWN

4. MS. GUNNI J. LAL
WHEREABOUTS NOT
KNOWN

If you claim to have any interest
iathe Estate of the abovenamed
deceased you are hereby cited
to come and see the
Proceedings before the Grant of
Probate.
In case you intend to oppose
the Grant of Probate, you
should file in the Office of the
Prothonotary and Senior Master
a Caveat within 14 days from
the Service of this Citation upon
you.
You are hereby informed that
the free legal services from the
State Legal Services
Authorities, High Court Legal
Services Committees, District
Legal Services Authorities and
Taluka Legal Services
Committees as per eligibility
criteria are available to you and
in case, you are eligible and
desire to avail the free legal
services, you may contact any
of the above Legal Services
Authorities/Committees.
WITNESS SHRI DIPANKAR
DATTA, Chief Justice, at
Bombay, aforesaid this day of
November, 2022.
Sd/-
For Prothonotary and
Senior Master
Sd/-
SEALER
This 17th day of November,
2022

Desai Desai Carrimjee &
Mulla
Advocates for the Petitioners

81, Free Press House,

215, Free Press Journal
Marg, Nariman Point,

DEBT RECOVERY APPELLATE
TRIBUNAL, MUMBAI
Plot No. 19, 1st floor, Telephone Bhavan,
Arthur Bunder Road, Colaba Market,
Colaba, Mumbai — 400 005
I.A. No. 550/2016
IN
Appeal No.: 10 of 2019
Mr. Selva Kumar Muthuswamy Nadar
&Anr ... Appellants
vis
State Bank of India & Ors... Respondents
Appeal from the final order passed by the
Presiding Officer, Debts Recovery Tribunal -
IIl, Mumbai in S.A. No. 47 0f 2105 decided
0n20.04.2016.
To,
1. Maple Composite Containers Ltd., 13,
Olympus Building, 179/181, Perin Nariman
Street, Fort, Mumbai—400 001
... Respondent No.2
2. Mr. Sandeep Natwarlal Gopani., F-11,
Ayodhya, Har Das Nagar, Borivli (West),
Mumbai-400092... Respondent No.3
Take notice that Appeal from the order
passed by the Presiding Officer of DRT IIl,
Mumbai on 20.04.2016 in S.A. No. 47 of
2015 was presented by the Advocate for
Appellant on 20.05.2016 and was registered
asAppeal No. 100f2019 in this Tribunal.
Sincere efforts were made to serve the
notice with the appeal by Regd Post but the
packets sent to Respondent were returned
back by the postal authority with remark
“Left”. Hence, this notice by publication for
yourawareness.
Copy of memorandum of Appeal may
please be collected from Sachin Kaikini,
Advocate for Appellant at 12, Ajaydeep, 1st
floor, 240, Perin Nariman Street, Fort,
Mumbai-400001.
You may appear before the undersigned on
30.12.2022 at 11.30 a.m. forreply if any.
If no appearance is made by yourself or by
your Advocate on your behalf or by some
one by law authorized to act for you in this
matter it will be heard and decided in your
absence.
Given under my hand and the seal of the
Tribunal, this 14" day of November, 2022.

Sd/-
Registrar, DRAT, Mumbai

NOTICE
Ms. Manorama N. Kamat a Member
of the Shanti Co-operative Housing
Society Ltd., Having, address at Mogul
Lane, Mahim-400016 and holding flat
No C3 in the building of the society,
died on 14/08/2019 without making
any nomination.
The society hereby invites claims or
objections from the heir or heirs or
other claimants/ objector or objectors
to the transfer of the said shares and
interest of the deceased Member in the
capital/ property of the Society within a
period of 15 days from the publication
of this notice, with copies of such
documents and other proofs in support
of his/ her/ their claims/ objections for
transfer of shares and interest of the
deceased Member in the capital/
property of the Society. If no claims/
objections are received within the
period prescribed above, the Society
shall be free to deal with the shares
and interest of the deceased Member
in the capital/ property of the Society in
such manner as is provided under the
Bye-laws of the Society. The claims/
objections, if any, received by Society
for transfer of shares and interest of the
deceased Member in the capital/
property of the Society shall be dealt
with in the manner provided under the
Bye-laws of the Society. A copy of the
registered Bye-laws of the Society is
available for inspection by the
claimants/ objectors, in the office of the
Society/ with the Secretary of the
Society between 10:00 AM to 05:00
PM from the date of publication of the
notice till the date of expiry of its period.
For and on Behalf of
The Shanti Co-op. Housing Society
Ltd.
Sd/-
Hon. Secretary
Place- Mumbai

NOTICE

Notice is hereby given that
Certificate(s) for 1125 Equity Shares,
Certificate Nos. 73918-Dist No.
3528871-3528995 for 125 shares;
235409- Dist No. 142342676-
142342800 for 125 shares; 355686-
Dist No. 577536968- 577537217 for
250 shares; 451472- Dlst No.
619174742- 619174991 for 250
shares;  1343776- Dist  No.
1393692889-1393693263 for 375
shares of Larsen & Toubro Limited
standing in the name(s) of Deepak
Ratilal Doshi and Nina Deepak Doshi
Folio no. 08066426 has/ have been
lost or mislaid and the undersigned
has/have applied to the Company to
issue Duplicate Certificate(s) for the
said shares. Any person who has any
claim in respect of the said shares
ahould write to our Registrar, M/s KFin
Technologies Limited, Selenium Tower
B, Plot 31-32, Gachibowli, Financial
District, Hyderabad 500032 within one
month from this date else the company
will proceed to issue duplicate

Certificate(s).
Name(s) of the Shareholder(s)
Deepak Ratilal Doshiand
Date: 26/11/2022 Nina Deepak Doshi

Place: Mumbai

IN THE HIGH COURT OF JUDICATURE]
AT BOMBAY
TESTAMENTARY AND INTESTATE
JURISDICTION
PETITION NO. 39 OF 2022
Petition for probate of the last Will and
Testament of late Daneshbhai alias Dhanesh
alias Dhaneshlal Narayanbhai alias Narayan
Patel,adult, Hindu Indian Inhabitant of
Mumbai.Occupation: Businessman, Marital
status married, residing at the time of his death
at B-30, Sheetal Nagar, S.v. Road, Opp.Ajif
Nagar, Malad West, Mumbai-400064

....... Deceased.
Shakuntala Dhansh Patel
Aﬁa 62 Years, Hind Indian Inhabitant
lof Mumbai Occupation: Housewife, residing
at B-30, Sheetal Nagar, S.V. Road, Opp.
Ajit Nagar, Malad West, Mumbai-400064
Being the Widow and sole executrix
/Appointed under the will and the
testament of the deceased "
....... Petitione

Kalpesh Dhaneshalal Patel
Age:43 years, B-30,Sheetal Nagar, S.V. Road,
Op?.Ajl Nagar, Malad West, Mumbai-400064
If you claim to have any interest in the estate|
of the above named decéased you are hereb:
cited to come and see the proceedings before
the grantof Probate.
In case you intend to oppose the grant off
Probate, you should file in' the Office” of the
Prothonotary and Senior Master a caveaf|
within 14 days from the service of this citation
upon you. )
You are hereb¥1 informed that the free legal
service from the state Legal Services
Authorities, High Court Legal Services|
Committees, District Legal Services|
Authorities, and Taluka Legal Services|
Committees as per eligibility criteria are
available to you and in case, you are eligiblej
and desire foavail the free legal services, you
may contact any of the above Legal Services
Authorities/Committees”.
Witness . )
Shri Dipankar Datta Chief Justice at Bombay
aforesaid, this 16th day of November, 2022
Prothonotary and Senior Massters

The 17" day of November, 2022
Atmaram Patade Advocate for the Petitioner|

IN THE COURT OF SMALL
CAUSES AT MUMBAI
Exhibit 11
IN
R.A.E. & R. SUIT NO. 745
OF 2019

MR. MUKESH BHUMANNA
DURGAM
an Indian Inhabitant, aged
about 48 years, Occupation
business,, residing at 59/A,
Bhurnmanna Duragam Niwas
Shankar Puppala Road, 22th
Lane Mumbai-400 008
...PLAINTIFF
Versus

1. MR. THANARAM WAGHAGI
PRAJAPATI
Age not known,
Occupation Not Known
2. MR. PAKARAM GAOAJI
PRAJAPATI
Age not  known, adult,
Occupation Not Known Both
having address at Room No.
1A, Ground Floor, Building No.
37/39, Kamathipura, 7th Lane,
Shankar Puppala Road,
Mumbai-400 008
At present residing at Room No.
13, 3rd Floor, Bohri Chawl, 6th
Lane, Kamathipura, 6th Lane,
Mumbai-400 008
...DEFENDANTS

adult,

To,

The heirs & Legal
representatives of deceased
defendant No. 1 abovenamed,

WHEREAS, the Plaintiff
abovenamed has instituted the
above suit against Defendants
praying therein that the
Defendants be ordered and
decreed to quit, vacate and
handover the possession of
Room No. 1A, Ground Floor,
Building No. 37/39,
Kamathipura, 7th Lane,
Mumbai-400 008 to the Plaintiff,
and for such other and further
reliefs, as prayed in the Plaint.

AND WHEREAS, the Plaintiff
abovenamed has taken out an
Application on 12lh January,
2022 i.e. Exhibit No. 11 praying
therein that abatement against
the Defendant No. 1 be set
aside, delay if any making this
application be condoned and
plaintiff may be allowed to carry
out the amendment as per the
schedule, and for such other
and further reliefs, as prayed in
the application.

YOU ARE hereby summoned
to appear before the Hon'ble
Judge presiding in Court Room
No. 10, 04th floor, Old Building,
of the Court of Small Causes,
L.T. Marg, Mumbai-400 002, in
person or by authorized Pleader
duly instructed on 05th
December, 2022 at 2.45 p.m., to
show cause against the
Application for bringing
proposed defendants as parties
defendants on record failing
wherein, the said Application
will be heard and determined
Ex-parte.

YOU may obtain the copy of
the said Application from Court
Room No. 10 of this Court.

Given under seal

of the Court,

this 17th day of October,
2022

Sd/-
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YOUR DAY By Vinayak Vishwas Karandikar

ARIES: Today is the day for family responsibilities.
You may invest in family business or property. Those
who are in liquid products business will get success.
You may spend the day in household activities.

Some people may suffer from knee problems.

GEMINI: You will have to take on family
responsibilities. You may invest for your family
needs. Those who are in banking or medicine will
do well. A dispute in family life is indicated. Some of

you may suffer from throat problems.

LEO: Its a day to travel and eam. You may receive
foreign funds and pay a medical bill. People in fields
like import-export will be benefited. Work or illness
may keep you away from your family. Some of you

may have ind

igestion.

LIBRA: Today you can halance family and office
time. Expect expenditure for business or vehide.
People from fields like warehousing and property
will be benefited. Some of you may work from

home. Some people may suffer from chest pain.

L=

[

SAGITTARIUS: You will be engaged in solving
business problems or family issues. Today loss is
indicated in business. Those in banking or medicine
will get success. Dispute in family ife is indicated.

Some of you may suffer from throat or eye problems.

AQUARIUS: Today is the day to travel. You may
receive foreign funds. People in fields like medicine,
investment and banking will benefit. You may not

i have time for your family due to work. Some people
may suffer from eye problems.

ks

TAURUS: Confidence will be your main strength.
Expect expenditure for study, communication or
presentation. People in networking or advertising
will get success. You may travel with your family.

Some people may suffer from shoulder pain.

CANCER: Focus on business or your life partner. VIRGO: Your wishes will be fuffilled today. Your

Expect expenditure on heafth. Your confidence and % gains are connected with your will and efforts.

efforts will lead you towards success. Today you will iJ Those who are self-employed or in a field like

be ina good mood and can enjoy family time. You AN entertainment or sports will do well. Your mother's
advice will help you. Overallit's a healthy day.

will feel healthy and fit.

SCORPIO: Your gains are connected to your luck.
Expect expenditure on communication or higher
education. People in fields like tourism and
education will benefit. You can have a nice time

with your father and siblings. Some may have shoulder pain.

TN

CAPRICORN: Today is a day to focus on business
and your spouse. Expect expenditure on health and
business. At work, your confidence will lead to
success. You will be in a good mood and can enjoy

family time. You wil feel healthy and fit.

PISCES: You can enjoy both family life and business.
| Expect expenditure on entertainment and family.
People in fields like share market and entertainment
will get success. Marriage proposals can work out.

eJ

It's a day to propose. Overall heafth will be better
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Declaration about criminal cases

This maybe published in newspaper and TV from the day following the last day for
withdrawal of candidate and up to two days before the date of poll
FormatC-1

(For candidate to publishin Newspapers, TV)

(As per the judgement dated 25" September, 2018, of Hon’ble Supreme Cort in WP
(Civil) No.536 0f 2011 (PublicInterest Foundation & Ors. Vs. Union of India & Anr.)

Name and address of candidate : Chaitanyasinh Pratapsinh Zala

At & Po:PadraRe.C-7, Karishmasocitys, Near Gaytri Mandir Padra Ta:- Padra , Di:-Vadodara

Name of political party: BHARTIYAJANTA PARTY

Name of Constituency : 146-Padra

aa . N SN . .- 5‘]3‘%“ . 1
BRI S TR cndz eiluen (Independent candidates should write “Independent” here)
eAY ig\ﬁl ol. | 222Aciici\AUel |  SAwl -5 2ololl | d-2ls2Aocloll (uotilcdoril Ros Glos2wil GilS il i3l (suR2 culsaui H12 aieid] s21a ulEa)
AH2N didlv AHA 324A2I01, 204 ol [eiAHal ¢ E601)
MMCT- j A & -qR- g 3 3 .
PUT-s5.12 ,.2‘.]}@:“3 soren | nszross | aweosais || BISEENELELEEREEHCEELCEERLZEERY | Name of election : GENERAL ELECTION TO GUJARAT STATE ASSEMNLY
clode vdis 2icifeic [Go1cn

| Chaitanyasinh Pratapsinh zala (name of candidate), a candidate for the above mentioned
election, declare for public Information the following details about my criminal antecedents :

(A). Panding Criminal Cases

Laidlw ] N
ALY Aos AeiediNoe v o edlsuanBusitaadoelaadn 2042023 S| Status of Section (S) of Acts
WWW.vmc.gov.in ¢ el D s Bl N<.) Name of Court CaseNo.anddate —— concerned and brief
Jid Ransrie ALkIeY gaeﬂ-aou.uk dl. 0u-1R-203% il ‘“‘j‘ l\“f"‘“‘ i IBBI('}‘P;_‘(',2,1P_N00134/2017_}8/}0359 . ase(s) description of offence(s)
A% Adcial 2V BINYL idefl Yol ¢ olld il M a2 s cudlLs AUY zouoqs,mq%g[?t, ¥eA, oA s A8,
L e e St com IPC
' Yxud 2Ny Aos A2ledlNee G-”QGQM s Ancludoz 10 qwut{tmka;tctwcim[&fmﬁu\acaqmmé mv{t{g:z?,qog,&lqwm,mAys‘l,z:{.mmm, 1 SESSion court Case N0.47/201 9 Pending 143,1 47,1 48,1 49,452,
Aos Seleior ans aﬁa) Asz-204€ ofl 5"‘""1‘(1) 5601 il S Gudusd gaﬁgﬂigggg@gmail.com VadOdara Date:18'07'2019 336 323 504 506
w1ysae Av2d A% g1 URY sais: 5.41.9()/gaal /2083 = 'f“f""ﬁ‘"ﬁ‘fig‘;@g“ﬂf‘aﬂ“‘wﬂ ’?@:S"Egy = ) ) ’
! 1 dRieliLqo, 1O Sl dl, saH ARIEIRIAL 510 QL Al -
/%356 dl. W-11-2032 & A2 Reoen Aoy Yool | | ke (e v b swnnsma S.T.S.C.Sec-3

(B). Detailsabout cases of conviction for criminal offences

s34l Hl% oA e uaARSALIH
HelorRuIf@isloll g€ RadrRall AnifIsIA adly uSled HaloRUIRISIoN (sl Aam) S| Name of court Descrisfisnofofferes
gt [Rardi Ul duH gSlal  AAT Audl  AERNA | fur (@) wibasiion ‘1R https://ibbi. gov.in Gl wee: 5.5, " | &dates (S) oforder IP I . Maximum punishmentimposed
: (b) g AR Rl G No (S)&Punishment imposed
dl.ou/ /208, MNUR oll HlEloiol £ SHERIA HdElol 521 %4l ‘ . (S)
A12 4dclot 2% A01uGiof) %39 Yal 212l Ui 2 D, 21t 29 Qs [ el arizunamizg 9 5 dua sull dl 2eyid 2uduiR, 202 -3l SES A2 uldRi
' SRade (a2l sulRe el suaului ag sal suga Al g, N.A N.A N.A
MA@y gl -qcudd seu ‘13"(00) Hrol Aol 21 B2 | |SES e uliia SRuu Az RS- Ane1Rl v g1 0¢ [i2, 202 213l ad Audal ' ' '

Rizia wist 29, ELALL V2L 2 BUHS YRAU U2 524143 €3 cwtdl. -SD-
) RAudl/- . . )
Wl.2iRN.e. 990 /2022-3 WERNA shuer | [R0uia Chaitanyasinh Pratapsinh Zala
el ulFany a0 ol " i
diflvi; 03-13-2032 asleal HeloRVIRS! | [ s 2e 102022

*Inthe case of election to Council of States or election to Legislative Council by MLSs,
mention the election concerned in place of name of constituency.
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